
From 

To 

Subject: 

Sir, 

File No. STE-E(3) 4/2019 
Government of Himachal Pradesh 
Department of Environment Science & Technology 

The Chief Secretary to the 
Government of Himachal Pradesh 

The Registrar General, 
Hon'ble National Green Tribunal 
Faridkot House, Copernicus Marg, near India Gate, New 
Delhi-110001 
Dated:Shimla-2, the 

URGENT 

2023 

Compliance Action Taken report in compliance of order dated 23-01 
2023 passed in M.A No. 98/2022 in OA No. 180/2021 titled Mukul 
Kumar V/s State of Utar Pradesh & others pending before the Hon'ble 
NGT Delhi. 

I am directed to refer to the Hon'ble NGT order dated 23-01-2023 
passed in afore-cited matter related to the issue for consideration regarding remedial 
action against non compliance of Bio-Medical Waste (BMW) Rules, 2016 which 

includes the issue of compliance of Guidelines for handling and treatment and disposal 
of waste generated during treatment/diagnosis/quarantine of Covid-19 patients which 

was more prominent during Covid. 
2 The Hon' ble NGT passed specific directions to all the States vide order 
dated 23.01.2023 and the relevant extract is given as under: 

Addl. Secretary (EST) 

to the Govt. of H.P. 

The Tribunal noted that while DEPs have been prepared and uploaded on 
websites in about 640 out of 738 districts (about 90%), execution thereof remains a 

challenge. There are huge gaps in compliance of environmental norms to the 
detriment of environment and 30 public health. District Magistrates have to provide 

leadership on the subject at grass root level. We are not sure whether the subject is 

part of training imparted in academies for probationers and in-house officers such as 
LBS National Acadlemy of Administration, Mussoorie, IIPA, New Delhi and other 
State Academies. It may be desirable that need for such training is considered. 
National Judicial Academy at Bhopal has included the subject as part of its training 
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to judicial officers. On that pattern, with such further modifications as found 
necessary, syllabus of Administrative Training Institutes may need to include the 

subject. We request the Secretary, DoPT, Gol and Chief Secretaries of alI States/UT's 
to consider this aspect in coordination with the Directors of the Academies in 

question. Such training programs may include not only academic discussion but also 

undertaking field visits to places where successful environmental compliance models 
exist. Infact such training may be required in Police Academies/Public Prosecutors 

also. In the first instance, training may be imparted to all existing District 

Magistrates and thereafter to others who may have potential to work as District 

Magistrates or other positions where they may have to deal with such issues. 18. Let 

the Secretary, DoPT, Gol and Chief Secretaries of all States/UTs consider the issue 

and file their respective action taken reports with the Tribunal within two months by 

e-mail at judicialngt@gov.in preferably in the form of searchable PDF/ OCR Support 

PDF and not in the form of Image PDF. 
3. The State of Himachal Pradesh has taken note of the issue and is seized 

of the fact that Environmental concerns are an imperative aspect of any State 

Governance which needs to be regulated and comprehensively monitored for creating 
indelible impact on the conservation and preservation of the ecology and environment. 
The issues of environmental protection needs to be pro-actively dealt with by the States 
as an earnest duty and responsibility towards environment protection and restoring the 
environment and also remove the sludge and other pollutants. The State of Himachal 
Pradesh has expeditiously abided by the directions passed by the Hon'ble Tribunal 
and has been relentlessly working towards preservation and protection of the 
environment. The crises of the Covid-19 pandemic has been an unsavory experience to 

the mankind and disp0sal of waste generated during treatment/diagnosis/quarantine of 
Covid-19 has been a concern for the welfare of the citizens. The State of Himachal 

Pradesh understanding very well the principles of humanitarian jurisprudence have not 
only had played a pro-active role but have also abided and complied with the directions 
passed by the Hon'ble NGT vide order dated 23.01.2023. 

In compliance to afore-cited order dated 23-01-2023, the State of 

Himachal Pradesh has taken steps which are briefly summarized as under: 

4. 

That the office of the Chief Secretary, Government of Himachal Pradesh, issued 

letter No. Per(AI) B(12)-2/2023 dated 07.03.2023, for compliance of the directions 

passed in M.A No. 98/2022 in OA No. 180/2021 titled Mukul Kumar V/s State 

Addl. Secretary (EST) 

to the Govt. of H.P. 
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of Uttar Pradesh & Others to Department of Revenue, Urban Development 
Department, Department of Training and Foreign Assignments and Rural 
Development Department for necessary action (Annexure-R-1) 

b) The Department of Env.Sci&Tech, GoHP, through Chief Secretary, has also issued 
instructions vide letter No. STE-E(3)4/2019 dated 13-02-2023 to the Director, 

Department of Environment Science & Technology to include environmental 
issues in the training schedules for the officers. (Annexure-R-2) 

c) The State Government through the Director, Department of Environment Science 

&Technology had written letters vide No. Env.S&T (E)-5-75/2023-9293-96 dated 
16-03-2023 tu the Director General of Police, The Director H.P. Judicial Academy 

Shimla and The Director H.P, Institute of Public Administration (HIPA) and 

communicated to them alongwith the copy of the orders dated 23.01.2023, 

requesting them to incorporate the environmental issues in their training schedule. 

(Annexure-R-3) 

d) That concerned authorities responsible for trainings have further communicated 

these directions/instructions to the concerned authority in respective organizations. 

The letter of DGP Police, H.P dated 23.03.2023 and the letter of the Director, H.P. 

Judicial Academy dated 22.03.2023 are enclosed as Annexure-R-4. 

e) That the Draft Curriculum for training of the Administrative/Judicial/Police/Forest 

Officer was prepared by the State Government through H.P State Pollution Control 

Board and the Director, Department of Environment, Sci. &Technology vide letter 

dated 20.04.2023 has sent it to the Stakeholder Departments for their suggestions 

the curriculum before it is 
or inputs that may be incorporated in 

finalized. (Annexure-R-5). 

f) That the State Pollution Control Board in pursuance to create awareness and ensure 

environment protection and preservation has already taken pro-active steps of 

conducting the Certificate Course in Environment Management and Pollution 

Control at HIPA, Shimla on 29" and 30" July, 2022 Annexure R-6 and the 

Certificate Course in Environment Management and Pollution Control at CORD, 

Dharamshala on 08-09September,2022 Annexure R-7. 

Addl. Secretary (EST) 

to the 
Govt. of 

H.P. 

1 
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In view of submissions in foregoing paras, Action Taken Report on 

behalf of the State of H.P in compliance to the orders passed by the Hon'ble NGT dated 

23.01.2023 may be taken on record please. 

(Encl: as above) 
Yours faithfully, 

21-42023 
Additional Secretary (ES&T) to the 
Government of Himachal Pradesh 

Addl. Secretary (EST) 
to the Govt. of H.P. 
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Tlimachal Pradesh, Shimla-|7100| 
Depurtmcnt of Envikoynent, S&T 

Director 
Alat ain, l4S) 

for kind information please. 
b. Oice of the Chief Seeretary to the Government of Himachal Pradesh, HP Secretariat, Shimla-2 

The Additional Secretary (Eny. S&T) to the Govt. of HP. in ceference to letter No. STE-E(3+ 

March, 2023. 
Himachal Pradesh, Shimla-171001 

Department of Envirnjnent, S&T 
Director 

(lattt Jain, LAS) 

Yours _incerely, 

4/2019 dated: 13.02.2023 for kind information please. 

the Shimla, 

Aamaxue R-3 

Dated: 

same may be apprised to Hon'ble NGT in this matter please. 
environmental trainings schedule in your good office regular training schedule to this office so that the 

Further, you are requested to send Action Taken Report on the inclusion and implementation of 

cormpliance models exist. 
academic discussions but also undertaking field visits to places where successful environmental 

in Judicial Academy and Administrative officers at HIPA. Such training programs may include not only 

office regular trainings schedule being imparted to Police Officers in Police Training Centres, Prosecutors 
COVID-19 and Bio-Medical Waste Management along with other environmental issues in your good 

Therefore, you are requested to include environmental trainings highlighting issues on 

March, 2023. 

Copy to: 
Endst. NO. As above. 

Order dated: 23.0.2023 is also cnclosed herewith for your kind information please. 
Magistrates and thereafter to others where they may have to deal with such issues. Copy of Hon'ble NGT 

the detriment of environment and public hcalth and thercforc, trainings may be imparted to all District 

issucs. Hon'ble Tribunal has also noted that there are huge gaps in compliance of environmental norms to 

involved in dumping, collcction, transportation of COVID-19 waste and Bio-medical waste and other 

Ors., Hon'ble National Grccn Tribunal has informed that in this matter there are allegations of violations 

98/2022 in Original Application No. 180/2021 titled as Mukul Kumar Versus State of Uttar Pradesh & 

Uttar Pradesh & Ors. 
M.A. No. 98/2022 in Original Appliention No. 180 / 2(021- Mukul Kumar Versus State of 

Encl: As above. 

the Dated: Shimla-1. 
Fairlawns, Shimla-171012. 

HP. Institute of Public Administration (H|PA), 
3. The Director, 

16 Mile, Shimla-Mandi National Highway, District Shimla-171014. 

J. 

LP. Judicial Academy, Shinla 
2. The Dreetor, 

Nigam Vilar, Shimla 171002. 
I. The Direetor General of Pollce, 

Government of Tlimachal Pradesh, Shimla 1. 

Paryavaran 13hawan, Near US Cub, Shimla-171(001 
Departnent of Environment, Science &Technology 

No, Env. S&'T (-5-75/223. 24?,76 

1Director (Env. S&T) to the 

Sir, 

Subject: 

Trom: 

Kindly reler to the subjcct ited above. In this regard, it is to inform that in the case M.A. NO. 
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FOR DIRECTOR GENERAL OF POLICE 

Director Dipartment of Enviornment, Science &Technology to the Government of HP. VCopy is forwarded w.r.t. letter referred as above for information action to the Endst.NoLaw-ll-(1 )M.A.No.98/2022 in 0.A.No.180/21-2023-SoSoDated:-3-3-o) 
HIMACHAL PRADESH. 

FOR DIRECTOR GENERAL OF POLICE, 
(Kulbir Singh Chauhan) JDF 

Yours sincerely, 
This may please be given top priority being NGT matter. 

apprised accordingly. 
may please be intimated to this office at the earliest so that Government could be 

report is required to be filed before Hon'ble NGT by the State of HP. Action taken 
training module as soon as possible preferably before 31 March, 2023 as the status 

with other environmental issues to Police Officer in Police Training Centers. 
trainings highlighting issues on Covid-19 and Bio Medical Waste Management along 

waste alongwith other issues. It has been further requested to include environmental 
relating to dumping, collection, transportation of COVID-19 waste and Bio-medical 

reference has intimated that in this matter there are allegations of violations involved 
That the Director (Env. S&T) to the Govt. of HP vide letter under 2. 

of letter alongwith 

Govt. of H.P. for taking further necessary action. 
received from the Director Department of Environment, Science & Technology, to the 

Original Application No.180/2021- Mukul Kumar Vs State of Uttar Pradesh & Ors. 
Order/judgment dated 23-01-2023 passed by the Hon'ble NGT in MA No. 98/2022 in 

Enclosed please find herewith a copy 

Kumar Vs State of Uttar Pradesh & Ors. 

March, 2023. 

NGT MATTER 

naxuleRy. 

Encls:As above. 

dated 

Armed Police & Training, H.P., Shimla-2. 
The Additional Director General of Police, 

SHIMLA-171002. 

No.Law-ll-(1)M.A.No.98/2022 in O.A.No.180/21-2023 

HIMACHAL PRADESH, POLICE HEADQUARTERS 
DIRECTOR GENERAL OF POLICE 

OFFICE OF THE 

3 

Sir, 
Subject: 

To 

AL-MY 

25-o53 In this regard, you are requested to include the subject matter in the 

MA No. 98/2022 in Original Application No.18012021- MuKul 
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HPSPCB 

Program Schedule: 

Inaugural Session: 

9:00 AM to 9.45 
AM 

9,45 AM to i) 
AM 

i0:00 'AM i0 
i0:10 AM 

"Certiicate Corse in Envircnmental Manasement & Pollution Control" 

Session-I 
10.10 AM 

120 AM 

1.20 AM 
11.40 AM 

Session-i! 
1:40 AM 
12:45 PM 

12:45 PM 
0:00 PM 

Session-H! 
02:00 PM 
06:00 PM 

Himachal Pradesh State Pollution Corntrol Board 

to 

to 

Him Parivesh, Phase-Ili, New Shimla-9 Ph. No. 0177-2673766. 2673276 Fax No. 2673018 

Training on 

Venue: CORD Dharamshaia 

Dated: 08-09 September, 2022 

Registration of perticipants. 

Day l |08h September 2022 

Lighting of Lamp and Felicitation of the 
Chief Guest. 

Legai framework for Environmental 
Protection and Pollution Conirol. 

Water (Prevention & 
Pollution) Act 1974. 

Address by Sh. Apoorv Devgan 
Weicome and Introduction to the Training(IAS) Member Secretary. HP 

Program. 

Air (Prevention & Control of Pollution) 
Áct, 1981. 

Anexue R-t 

Solid Waste Management Rules, 2016. 

E-Waste (Management) Rules, 2016. 

Exposure Visit to : 

CORD's work in Comprehensive Rural Dr. Kshama Metre 
National Director, CORD Development. 

Resource Person 

Director (Retd.) MoEF & CC, 
Control of Govt. of India 

Environnent (Protection) Act 1986 and Sh. R. N. Jinda! 
Ruies framed thereunder. 

STP at Gamru 

to| Utilization of hazardous waste generated from Sh lgbal Rana. 
Health Care Units/lndustries. 

Waste Warriors Swachta Kendar at 

Rakkar. 

State Pollution Controi Board 

Sh. R. N. Jindal 

01:00 PM to 02:00 PM Lunch Break 

Solid Wasie Processing Facility Kangra. 

Annexure-A 

Direcior (Retd.) MoEF & CC. 
Govt. of india 

M/s Rana Enterprises, Kangia 

Er. Varun Gupta 
Asst. Env. Engineer, HIPSPCB 
RO Dharamshala 
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12:00 Noon to 
01:00 PM 

Session-Vi 
02:00 PM 
02:30 PM 

02:30 PM 
03:30 PM 

03:30 PM 
4:30 PM 

:AM to Emerging challenges in Management of Member Secretary, HPSP�B 

Chair: 

Moderator: 

Panelist: 

to 

4:45 PM 

to 

to 

Day 2: [09th 

and Solid Waste 
change Behavioral 

Management in the Context of Himachal 

Pradesh Hill States. 

Plastic Waste. 

To regulate use of notified single 

plastic. 

September, 2022| 

Usage of compostable carry bags. 
Verification of EPR action plan of PIBOs. 

Sewage Management. 
Polluted River Stretclh. 

Chalienges of urbanization and its effect on 
water resources. 

Waste Mianagement in a Pandemic. 
COVID-19'wàste Management. 

Biomedicai waste management 
Noise Pollution Control and Mitigation 

Air Pollution Control & Management. 
Action points as per NCAP pian. 

Sh. Prabodi1 Saxena (iAS) 

use 

01:00 PM to 02:00 PMLunch Break 

Sh. Apoorv Devgan (IAS) 

Sh. Atin Viswas. 
Program Director., Centre 

Member Secretary. HPSPCB 

Sh. Apoorv Devgan, IAS 

Dr Dinesh Poshwal 
Rebound Envirotech Pvt Ltd. 
Dharamshala 

Sh. Sanjeev Sharma. 

PANEL DISCUSSION AND WAY FORWARD 

Vote of Thanks. 

Sr. Scientific Officer, HPSPCB. 
Dharamshala 

Dr. Mukesh Sharma, 

Addl. Chief Secretary (EST) to the Govt. of HP cum Chaiman HPSPCB. 

Professor, I!T Kanpur 

Dr. Nipun Jindal (AS), Deputy Commissioner, Kangra. 
Dr. Mukesh Sharma, Professor, IIT Kanpur 

Sh. R. N. Jindal, Director (Retd.) MoEF. 

Sh. Atin Viswas, Program Director, Centre for Science & Environment 
Dr. Kshama Metre, National Director, CORD. 

4:30 PM 1o 4:45 Closing Remarks by Sh. Prabodh Saxena (IAS) Addl. Chief Secretary (EST) to the PM Govi. oiHP cun Chairman iHP State Poilution Controi Board. 

05:00 PM 

Science & Environment 
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Pa3-K005/8/2022-SCIENTIFIC SECTION-STATE POLLUTION CONTROL 
BOARL-Pars1) 

3160:2C29 

No. PCB-KO05/8/2022/0A No. 180/2021/Part file 2 36S 

To 

Himachal Pradesh State Pollution Control Bbard, 
Him Rariyesh, Phase-1l1, N. Shimla 9 

Tel: 0177 2673766, Fax: 0 177 2673018, 
Website: http:/www.hppcb.nic.lnE. mal: mspcb-hpnic.In 

Sir, 

The Chief Secretary 
to the GGovernment of Hirnachal Pradesh 

Shimla -171002 

Dated 

Subject: Directlons passed by the Hon'ble NGT vide Order dated 23/01/2D23 in M.A. 

NO. 98/2022, Original Appllcation No. 18O/2021 tted Mukul Kumar Applicant Versus 

State of Uttar Pradesh & Ors. Respondent(s). 

his is in the context of recent orders dated 23.01.2023 (copy enclosed) passed 

by thè Hon'ble NGT in the above-cited matter wherein, following specific directions have been 

issued to ail the States to be complied within two months. 

.17, The Tribuhal noted that while DEPs have been prepared and uploaded on 

websites in about 640 out ot 738 districts (about 90%), execution thereof remains a 

chalenge. There are huge gaps in compliance of environmental norms to the 

detriment of the environment añd public health. District Magistrates have to provide 

grassroots level. We are not sure whether the subject 

leadership on the subject at theg 

is part of training imparted in acadermies for probationers and in-hoyse officers such 

as LBS National Academy of Administration, Mussoorie, IPA, NVew Delhi and other 

State Academies. t may be desirable that need for such training is considered. 

National Judicial Academy at Bhopal has included the subject as part of its training to 

judicial officers. On that patern, with such further modificatians as fournd necessary, 

syllabus of Adminístrative Training nstitutes may need to inciude the subject. We 

reqjest the Secretary, DoPI, Gol and Chief Secretaries of al Stätes/UTs to consider 

this aspect in coordination with, the DirectorsS: of the Academies in question. S°ch 

training programs may include not only academic, discussion but also undertaking 

tield visíts tö places where successful environmental compliance madeis.exist. ln fact 

Such training may be required in Police Acadermies/Public ProseCütors also. In the 

irst instance, training may be imparted to al! existing District Magistrates and 

thereafter to others who may.have the potential to work as District Magistrates or 

".18. Let the Secretary, DoPT Gol and Chief Secrataries of. all States/UTs 

conslder the issue and tile their respective action-taken reports with the Tribunal 

withn two morths by e-mall at judicialngtD go.in preferabiy in the form ot 

searchable PDF OCR Support PDF and not in the torm of Image PDF. 

In this regard, it is to apprise yoU,that although the ^tate Board undertook the 

initiative of çonducting a short Certiflcate Course on "Envitonmental lanagement and 

Pollution Control" for the 
Distrio/Sub-Division/Block level administrativelexecutiv� 

functíonaries of the State Government uch as ADG? ADMI AC to DC SDM/ BDO 

Commissioner ECO, Secretary and other personnal of üLBs and UDD for better coordination 

and effective implementation of pollution controi/ environmental laws at ground level, TWo Such 

other pOsítions where they may have to daal with such issues. 
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